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The garden built in Marol is an example 

for Mumbai. : Minister Ashish Shelar

'It Was About Reclaiming Identity': Historic Tent That 
Housed Ram Lalla For 30 Years To Be Part Of Ram Temple

Spontaneous blood donation by 94 
Nirankari devotees in Ulhasnagar

THANE,

Mumbai, Pramod Kumar :
The inauguration of the urban 

garden named after Mahatapasvi 
Acharya Shri Mahashramanji at 
Marol Sagbag in Andheri East was 
done by Maharashtra's technology 
and culture cabinet minister 
Ashish Shelar on Sunday evening. 
On this occasion, Shelar said that 
this garden full of natural greenery 
has become an example for 
Mumbai. He further said that I 
congratulate Shiv Sena deputy 
leader KamleshRai who made 
herculean efforts in making it, due 
to which Marol residents could get 
such a beautiful garden. In which 
Deputy Chief Minister Eknath 
Shinde's funds have been used 
commendably. Guardian Minister 
of the suburb Shelar said that our 
desire has also been awakened 
that more such gardens should be 
made in the suburb. Praising the 
local MLA MurjiBhai Patel, he said 

that one gets such an MLA with 
good fortune who always works 
hard for the interests of the people. 
All of you should always keep your 
blessings on Patel and Rai, they 
will always serve everyone by 
making the impossible possible. 
And right now it has been built in 
three and a half acres, I assure you 
all that it will be built even better in 
the remaining three and a half 
acres. Addressing the function, 
MLA Murji Patel said that I am 
committed to the development of 

the entire assembly. It is our 
resolve to provide all the facilities 
of the world in Andheri East 
Assembly. Patel also praised the 
work of KamleshRai. In the end, 
the organizer of the program 
KamleshRai congratulated and 
thanked Minister AshishShelar 
and MLA Murji Patel and said that 
if you all continue to support me in 
this way, I will try to equip the entire 
ward with modern resources. Rai 
thanks the former Ward Officer of 
the Municipal Corporation Dr.
Prachi Madam for her cooperation 
and hard work, due to which it is 
seen in this form today. He further 
said that I will always serve you all 
in the same way. On this occasion, 
Siddhivinayak Trust treasurer 
Acharya Pawan Tripathi, Municipal 
Corporation officer Shukla, BJP 
district secretary Ashish Mishra, 
Sunil Mone, SurendraDubey, 
Dinesh Sutaria, Parmar and 

people from many other social 
organizations were present. 
Organiser Rai gave a warm 
welcome to Minister Ashish 
Shelar and MLA Murji Patel by 
presenting them a shawl and a 
bouquet.

 Ayodhya, Ashok Singh :
How did a humble temple tent, 

which housed Ram Lalla for over 
three decades in the heart of 
Ayodhya, come to be?The iconic 
pink-coloured tent, erected in the 
chaotic aftermath of the Babri 
Masjid demolition in 1992 to shelter 
the idol of Lord Ram will now, after 
the announcement of Shri Ram 
Janmabhoomi Teertha Kshetra 
Trust, be preserved along with a 
traditional wooden throne within the 
grand Ram Mandir complex as 
sacred memorials.As the 
announcement rekindled memories 
of the turbulent days of 1992, 
News18 delved deep into the past—
revisiting how the tent temple came 
into existence, tracing its 
transformations, and speaking to 
old-time Karsevaks, residents of 
Ayodhya, and priests who were 
witness to the moment the tent took 
shape in the immediate aftermath 
of the demolition.

The Birth Of The Tent Temple
On the evening of December 6, 

1992, as the dust from the Babri 
Masjid’s demolition settled, urgency 
gripped the Karsevaks as they knew 
the forces would arrive soon.“We 
had little time," recalls 
SantoshDubey, a Karsevak who 
played an active role in both the 
temple movement and the 
immediate erection of the makeshift 
shrine. “There was a clear plan—
once the structure was brought 
down, Ram Lalla must not be left in 
the open."It was not just a 
spontaneous act of faith, but part of 
the broader planning. A dozen 
Karsevaks were assigned the 
specific task of ensuring that Ram 
Lalla was given a roof before 
nightfall.Dubey told News18 that 
the tent and tarpaulin, used by the 
truckers to cover the loaded goods, 
were arranged by Mahant 
Devramdas Vedanti, while the other 
part of the covering came from 
GyaniJi of the Brahmakund 
Gurudwara.“Since bamboo was not 
available, we used eucalyptus logs 
which were being used at the 
neighbouring construction site," 
Dubey recollected. These were 
brought by DurgaPehalwan and 
Bhishan Tiwari on a two-wheeler. 
“Establishing a permanent 
‘chhappar’ would have taken time. 

We knew forces were closing in, and 
a sacred presence had to be 
established immediately."Within 
hours, a tent temple—fragile, 
improvised, and sacred—stood at 
the site, sheltering the idol of Ram 
Lalla. It was a structure born not just 
of urgency, but of immense devotion, 
he added.

Baba Satyanarayan Maurya’s 
Tale

Among the most compelling 
personal recollections is that of 
Baba Satyanarayan Maurya, 
another key Karsevak and spiritual 
figure. He remembers the moment 
not as chaos, but as divine clarity. 
“We were told the police would enter 
any minute. If Ram Lalla wasn’t 
seated, the land might again be 
claimed as disputed," he says.
According to Baba, the materials for 
the first temple—banner cloth, jute 
ropes, wooden poles—were sourced 
in desperation. “Bhagwan Ram 
gave us the strength. We built with 
what little we had," he recounts. The 
idol was installed even before the 
structure was fully complete, with 
chants of “Jai Shri Ram" echoing 
through the night. He said it was at 
the same time, a popular slogan—
Rama Lalla hum ayenge, 
MandirWahinBanayenge, which 
later became a face of Ram temple 
movement—was coined.Many 
Hands, One Faith

While Dubey and Maurya 
provide vivid first-hand accounts, 
theirs are among many.
MahendraTripathi, now president of 
the Ayodhya Press Club, was a 
young reporter in 1992. “I saw 
people from all walks of life—locals, 
sadhus, shopkeepers—contributing 
whatever they could. It wasn’t just 
about religion. It was about 
reclaiming identity."Vinod Mishra, a 
resident shopkeeper, remembers 
how carpets, plastic sheets, and 
spare cloth were donated and 
stitched together. “People wept 
while setting up the tent. They 
believed something eternal was 
being born," he recalls.

Rituals Inside a Tent
Though built in haste, the rituals 

inside the tent mirrored the 
grandeur of any formal temple. Each 
day began with MangalAarti, 
followed by bhog, shringar, and 
SandhyaAarti. Ram Lalla’s attire 
followed a strict weekly colour 
schedule—white for Monday 
(Chandra), red for Tuesday 
(Hanuman), and so on, culminating 
in saffron on Sunday (Surya).Ahead 
of every Ram Navami, two full sets 
of garments for the week were 
stitched with meticulous care. Even 
the smallest change, like replacing 
torn fabric, required formal 
administrative approval.Despite 
high footfall and growing offerings—
annual donations ranged between 
Rs 65 lakh and Rs 85 lakh—monthly 
expenses remained tightly regulated 
at Rs 93,200. All spending over Rs 
4,000 needed the Ayodhya 
Commissioner’s sanction, who 
functioned as the court-appointed 
‘Receiver’.

Preserving Memory, Inspiring 
Generations

From humble jute to engineered 
fire-proof fabric, the tent evolved 
without losing its identity. By 2015, it 
was replaced with a modern canopy 
designed by an institute in Roorkee 
at a cost of Rs 12 lakh. Still, it was 
known as a “tent temple"—a symbol 
of simplicity and sanctity.However 
now, as Ram Lalla has moved to his 
permanent sanctum, the tent and 
wooden throne will serve a new 
purpose—as historical artefacts 
enshrined within the temple 
complex.“The tent and throne will 
remind pilgrims of the long, 
emotional journey. These are not 
just objects—they are sacred 
witnesses," said NripendraMisra, 
chairman of the Temple Construction 
Committee. While sharing the future 
plans, he said it includes the 
creation of green zones named 
Panchvati, a completed parkota 
(boundary wall), and the 
upcoming consecration of Ram 
Darbar on the first floor. As 
landscaping, security, and 
sanctity merge, the spirit of the 
tent will live on—not just in form, 
but in faith. The tent that once 
shielded a deity will now protect a 
memory, which is etched into 
history.

Ulhasnagar :
Putting the teachings of 

Satguru Mata Sudikshaji Maharaj 
into practice and keeping the ideal 
of humanity in front of them, 94 
Nirankari devotees spontaneously 
donated blood in a blood donation 
camp organized at Sant Nirankari 
Satsang Bhavan, Gol Maidan, 
Ulhasnagar on Sunday. Blood was 
collected in this camp through 
SantNirankari Blood Bank, Vile 

Parle, Mumbai.In this blood 
donation camp organized by 
SantNirankari Charitable 
Foundation, the social wing of Sant 
Nirankari Mission, 117 devotees 
from Ulhasnagar and surrounding 
branches of SantNirankari Mission 
had registered their names for 
blood donation. This shows their 
noble spirit of human service.The 
camp was inaugurated by chanting 
the Jayaghosha of Satguru, praying 

to the Nirankar God, in the presence 
of the local sector coordinator of the 
mission and Seva Dal officers.
Under the supervision of Local 
Sector Coordinator Kishan Nenwani 
and Regional Director Janardan 
Mhatre, Seva Dal volunteers and 
volunteers of Sant Nirankari 
Charitable Foundation made 
significant contributions to make 
this blood donation camp a 
success.
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Mrs. Jaymala Ashok Patil and others, along with S. M. Construction & Developers 
Partner Danish Abdul Jabbar Sukte, hereby gives notice that the land bearing 
Survey No. 145/1 and the house on it, House No. 115/0 at Chavindra, 434/0, 434/1 
at Chavindra, Taluka Bhiwandi, within Limits of Bhiwandi Nizampur City 
Municipal Corporation, is under redevelopment, which has been demolished by 
BNCMC, Therefore, all tenants or occupants, Room/Flat/Gala Owner was 
residing in the said house, flats, rooms, or shops are hereby given notice, that all 
them will be relocated or given Tenant House, Ownership Room/Flat/Gala as per 
the Maharashtra Rent Control Act or MOFA Act by following due procedure of 
Law, and on payment of necessary construction Cost as applicable if any, However 
tenant will be tenant in such Building and liable to pay rent as per Law.
Therefore notice given that if any tenants claim tenancy right or Claims 
Ownership Right are hereby called upon to submit your True Copy of Panchnama 
given by BNCMC, along with rent receipt, original rent agreement of tenancyship, 
heirship certificate, and Room/Flat/Gala owned by then True Copy of Registered 
Agreement, House Paid Tax Receipt, and affidavit for having No Any Dues of 
MSEB/TORRENT and BNCMC and consent of payment of dues if any, within 15 
days from date of published of this notice to address given below, then as per the 
law and supporting documents, after verifying all legal documentation, complying 
with legal procedures, and upon payment of the applicable fees and 
redevelopment expenses by such person, right will be reserve in redevelopment 
building and allotted Room/flat/Shop on tenancy ship basis or ownership basis, as 
applicable. failure to which it will deem that such person if having any right have 
relinquished their rights, and such rights will be considered terminated. Please 
take note of it.you are requested to cooperate in the redevelopment of the property.

PUBLIC NOTICE 

Sd/-
JAY MALA ASHOK PATIL

Sd/-
DANISH ABDUL JABBAR SUKTE

Partner
S.M. CONSTRUCTION & DEVELOPERS

Address: S.M. CONSTRUCTION & DEVELOPERS, 
H. No. 61/12, Gala No. 5,Super Tower, Waja Mohalla, 

Opposite Bobde Mohalla,Near Tauheed Jewellers,
 Bhiwandi-421308 Dist. Thane.

PUBLIC NOTICE 
Notice is hereby given that MR. RAMCHARAN RANGAI YADAV and MR. 
SAMARJEET CHANDRABALI YADAV were/are jointly the exclusive owners and the 
bona-fide members of the “Sai Ashirwad SRA Co-operative Housing Society Ltd.,” 
having, address at M.C. Compound, next to Jain mandir, Near Parbat Nagar, Ambawadi, 

th
Dahisar [East], Mumbai-400068; and holding Flat No.1503 situated on the 15  Floor, 
Building No. 2 in the building of the society. Further MR. RAMCHARAN RANGAI 
YADAV, was expired intestate on 13/08/2019 at Uttar Pradesh and left behind 1] MRS. 
LAKHARAJI YADAV [wife] 2] MR. RAJNARAYAN RAMCHARAN YADAV [son] 
3] MR. SHYAM NARAYAN RAMCHARAN YADAV [son] as the Legal heirs as well 
as representatives of the above said deceased persons.  Therefore all the above said legal 
heirs are holding the undivided shares in respect of the said Flat premises Hence 1] MR. 
RAJNARAYAN RAMCHARAN YADAV 2] MR. SHYAM NARAYAN 
RAMCHARAN YADAV have executed the 'Deed of Release' dated 06/05/2025 in 
favour of their mother namely MRS. LAKHARAJI YADAV, W/O RAMCHARAN 
YADAV before the Joint Sub Registrar Mumbai-24 with assurances, Mumbai bearing 
registration No. MBI-24-5072-2025 and therefore the said MRS. LAKHARAJI 
YADAV, W/O RAMCHARAN YADAV hereby invites claims or objections from the 
other legal heirs or other claimants/objector or objectors in respect of the said Flat within 
a period of 15 days from the publication of this notice, with copies of such documents 
and other proofs in support of his/her/their claims/objections for the same. If no 
claims/objections are received within the period prescribed above, the said owners i.e., 
MRS. LAKHARAJI YADAV, W/O RAMCHARAN YADAV and MR. SAMARJEET 
CHANDRABALI YADAV shall execute the Agreement for Sale with the respective 
purchasers before the concerned Joint Sub Registrar with assurances.

ADV. KAMLESH R. UPADHYAY
Shop No.132, Ostwal Shopping Centre, 
Opp. RailwayStation, Bhayander [East], 

District: Thane-401105

Date:-13/05/2025

Notice is hereby given that my client has agreed to purchase ALL THAT PARTS 

AND PARCELS of Land bearing Survey No. 48, area (H-R-Sq. Mtrs.) 0-79-40 

P.K. 0-06-60, total area 0-86-00, Assessment (Rs-Ps) 9-62; out of which area 

admeasuring about (H-R-Sq. Mtrs.) 0-30-00 equivalent to 3000 Sq. Mtrs. owned 

by Mr. Minesh Ketan Shah (hereinafter referred as "Property") and instructed me 

to investigate the title of said property of the said owner. All person/s, entity(ies) 

including but not limited to an individual, Hindu undivided family (HUF), 

company(ies), bank(s), financial institution(s), Non-banking financial 

institution(s), firm(s), association(s) of persons or a body(ies) of individuals 

whether incorporated or not, lender(s) and/or creditor(s) having any benefits, 

titles, claims, objections, demands or rights or interest whatsoever in respect of the 

Property or any part thereof by way of sale, mortgage, Agreement, development, 

injunction or under any decree, order or award passed by any Court of Law, 

Tribunal, Revenue or Statutory Authority or arbitration, right of prescription or 

pre-emption or under any memorandum of understanding, charge, lien, gift, use, 

trust, possession, inheritance or whatsoever are hereby requested to make the 

same known in writing with supportive proofs of documents to the under-signed at 

my office, within 14 days from the date hereof otherwise the investigation shall be 

completed and the said transaction shall be completed without any reference to 

such claim/s and the same if any shall be considered as waived.

PUBLIC NOTICE 

Signature/-
Adv. Vinod Balaram Bhoir

Add.: 47, Gala No.1&2, Gr. Floor,
Siddhivinayak Apt, Kapali, Opp. BNCMC Office,

 Bhiwandi, District Thane - 421302

Date:-13/05/2025

 
NOTICE is hereby given that Mrs. 
Asha Madhukar Jadhav has agreed to 
sell the residential flat bearing Flat 
No.609, Building No. B-14, Anjuman 
Welfare S.R.A. Co.Op. Housing 
Society Ltd., situated at SPPL, Shanti 
Niketan, Behind Indira Gandhi 
Research Centre, Dindoshi, Goregaon 
(East), Mumbai - 400063, free from all 
encumbrances to Mrs. Shehnaz 
Shamim Khan. Any person having any 
right, title, interest, claim or demand 
of any nature whatsoever in respect of 
the said flat, is hereby required to 
make the same known in writing along 
with the documentary proof thereof, to 
the undersigned Society i.e. Anjuman 
Welfare S.R.A. Co.Op. Housing 
Society Ltd., at SPPL, Shanti Niketan, 
Behind Indira Gandhi Research 
Centre, Dindoshi, Goregaon (East), 
Mumbai - 400063, within fifteen days 
from the date of publication hereof, 
failing which the negotiations shall be 
completed, without any reference to 
such claims and the claims if any, shall 
be deemed to have been given up or 
waived. 

Sd/- 
Anjuman Welfare S.R.A. Co. Op. 

Housing Society Ltd., Flat 
No.409/15, SPPL, Shanti Niketan, 

Behind Indira Gandhi Research 
Centre, Dindoshi, Goregaon (East), 

Mumbai-400063 
Place : Mumbai         Date: 13.05.2025

PUBLIC NOTICE

It is hereby given to the Public Notice 
that the Original Builder Sale Deed, in 
respect of Scheduled property has been 
los t /misplaced on 15.06.2022. 
Therefore any person’s having any 
claim in respect of the above referred 
property or part thereof by way of sale, 
exchange, mortgage, charge, gift, , 
transfer of title or beneficial interest 
under any trust right of prescription or 
pre-emption or under any Agreement 
or other disposition or under any 
decree, order or Award otherwise 
claiming, howsoever are hereby 
requested to make the same know in 
writing together with supporting 
documents to the undersigned ZOHER 
EBRAHIMBHAI PETIWALA (Mob: 
9167004982), within a period of 15 
days (both days inclusive) of the 
publication hereof failing which the 
claim of such person’s will deemed to 
have been waived and /or abandoned. 
                     SCHEDULE
All that piece and parcel of Residential 
premises bearing FLAT NO. 406, 4TH 
FLOOR, SHAILESH NAGAR CO OP 
HSG SOCIETY, BLDG NO. 15, 
MUMBRA THANE 400612, within 
the l imits  of  Thane Municipal 
Corporation, in the Registration 
District and Sub-District Thane.

PUBLIC NOTICE 

NOTICE OF LOSS OF SHARES OF
HINDUSTAN UNILEVER LIMITED

(Formerly Hindustan Lever Limited)
Regd. Off. Hindustan Unilever Limited, Unilever House, B D Savant Marg, 

Chakala, Andheri (East) Mumbai - 400 099.

Notice is hereby given that the following share certificates have been reported 
as lost/misplaced and the Company intends to issue duplicate certificates in 
lieu thereof, in due course.
Any person who has a valid claim on the said shares should lodge such claim 
with the Company at its Registered Office within 15 days hereof.

Name of the 
holder Folio No. No. of shares

(Rs.1/-FV)
Certificate 

No.(s) Distinctive No.(s)

ASHOKRAJ 
ELLUR

HLL3000713 2560 5295750
1252706551 - 
1252709110

HLL0153087 1500 5006399
6460441 - 
6461940

HLL2818785 860 5191068
1019205061 - 
1019205920

Place: Mumbai Name(s) of Calamint(s)
Date: 12/05/2025 SASIREKHA ASHOKRAJ ELLUR

8x7
LOSS OF SHARE CERTIFICATE

It is hereby informed to the general public that my client Mrs. Prajakta Mayuresh 
Vidwans and Mr. Mayuresh Dhananjay Vidwans, Residing at Flat No.2605/2606, 
Casa Fresco F, Wing 7, Lodha Amara, Kolshet Road, Thane (W) -400607, having 
ownership and possession in respect of above mentioned flat. My client had 
purchased said property from Bellissimo Developers Pvt Ltd on 23/04/2018.  
Whereas Share Certificate issued by the Society bearing Serial No. 0141, Share 
distinctive numbers 1401 to 1410 has been misplaced and not traceable. The 
report of the same is lodged at Kapurbawadi Police Station on 07/05/2025 vide 
property missing report no. 395/25. 
If any person is in the possession of the said original share certificate relating to 
said property, they are requested to handover the same to the below address and if 
any person or persons having any right, title or interest by way or inheritance or 
claim against the said flat and shares, should send their claims in writing to the 
undersigned advocate along with the documentary evidence in support within 14 
days of publication of the said notice, failing to which claims after the expiry of the 
said period mentioned herein above shall not be entertained.         Sd/-

Priti Ashish Kulkarni
Advocate

Regd. No: 2189/2002
stAdd.: A2, 1  Floor, Thakker House Castle Mill,

 Thane (W) – 400 601
Mob.: 9769142048

Date:-13/05/2025

वसली व िव�� अिधकारीु
िद ठाणे िडि���� को-�परेि��� �ा�िस� �ेडरेशन िल.ं

महारा�� सहकारी स��ा कायदा, १९६० कलम १५६ आिण महारा�� सहकारी स��ा िनयम १९६१ िनयम �. १०७ (३) ं ं
१०१-१०३ िवलािसनी, ठाण े िज�हा म�यवत� सहकारी ब�के�या समोर, िशवाजी प�, ठाण े(प.) ४००६०१

 दर�वनी �. ९३२०३३२२८६ु

दवडीं
ओम सदग� को-ऑप. हौिसग सोसायटी िल., प�डसे नगर, पटेल रोड, ड�िबवली (पव�) ता. क�याण िज. ठाण.े या सोसायटीच ेु ं ु
�कबाक�दार सभासद �ी. एस. शकरन याचा सोसायटी मधील सदिनका �माक- २०२ याची िवि� जाहीर िललावाने ं ं ं
िदनाक:- १९/०५/२०२५, वार:- सोमवार, रोजी दपारी १:०० वाजता वसली व िव�� अिधकारी ठरवतील �या िठकाणी ं ु ु
होणार आह.े तरी कोणाला िललावात भाग �यावयाचा असेल अशा ���क नागरीकानी िवशषे  वसली अिधकारी ( दर�वनी ु ं ु ु
�माक ०२२/२५३३२२८६ िकवा ०२२/२५३६३२७७) या�याशी िदनाक १७/०५/२०२५ पव� सपक�  क�न िललावा�या ं ं ं ं ु ं
शत� व अटी नसार िललावात भाग �यावा.ु �ी. मनोज य. देवरे

(वसली व िव�� अिधकारी, ठाणे)ु
िद ठाणे िज��ा को-�प. ��िस� �ेडरेशन िल.,ं

१०१-१०३ िवलािसनी, िशवाजी पथ,
ठाणे (प.)

िश�का



मुबंई, मगंळवार दि. १३ म े२०२५
www. pratahkal.com ५

नवी िदल्ली, िद. १२ 
(वतृ्तससं्था) : भारत - पाकिस्तान 
सघंर ष्ादरम्यान चीनची लबाडी पनु्हा 
एकदा चव्हाट्यावर आली आहे. 
कारण, आठवड्यापरू्वी चीनने 
भारतासोबत व्यापार वाढवण्यावर 
चर्चा केली होती. तर दसुरीकडे 
पाकिस्तानला उघड पाठिबा दिला. 
पाकिस्तान वापरत असलेली 
शस्त्रास्त्रे देखील चीनची होती. 
पण, यदु्धविरामानतंर भारताने 
चीनला चांगलाच धडा शिकवला 
आहे. ज्याचा परिणाम ड्रॅगनवर ५ 
वर्षांपर्यंत दिसनू यईेल. या निर्णयामळेु 
पाकिस्तानला पाठिबा दिल्याचा 
चीनला नक्कीच पश्चाताप होईल.

भारत आणि पाकिस्तानमधील 
युद्धविरामाच्या घोषणनेतंर, भारत 
सरकारने चीनला लक्ष्य केलं. चीनवर 
एक नवीन टॅरिफ बॉम्ब टाकला 

आहे. चीनमधनू आयात केलेल्या 
टायटॅनियम डायऑक्साइडवर 
अँटी-डंपिगं शलु्क लादण्याचा 
निर्णय घणे्यात आला आह.े हे शलु्क 
पढुील ५ वर्षांसाठी लादण्यात आले 
आहे. अर्थ मतं्रालयान े प्रति मटे्रिक 
टन ४६० त े ६८१ डॉलर दरम्यान 
अँटी-डंपिगं ड्युटी लाग ूकेली आह.े

भारत-पाकिस्तान सीमवेरील 
तणाव, यदु्धविराम आणि चीनकडून 
पाकिस्तानला समर्थन यादरम्यान 
भारतान े असा निर्णय का घतेला? 
असा प्रश्न निर्माण झाला आह.े 
भारताच्या डीजीटीआर म्हणजेच 
व्यापार उपाय महासंचालनालयाला 
असे आढळून आले की चीन दशेात 
टायटॅनियम डायऑक्साइड अतिशय 
कमी किमतीत दते आहे, ज्यामळेु 
दशेातंर्गत उद्योगाच े नकुसान होत 
आहे. त्यामळेु अँटी-डंपिगं शलु्क 

लादण्याचा निर्णय घणे्यात आला 
आहे. टायटॅनियम डायऑक्साइडचा 
वापर अनके क्षेत्रांमध्ये केला जातो. 
यामध य्े रगं, प्लास्टिक, कागद, अन्न 
उद्योग याचंा समावशे आह.े अशा 
परिस्थितीत सरकारच्या या निर्णयाचा 
परिणाम त्यांच्याशी संबधंित भारतीय 
कंपन्यांवर दिसून यईेल. विशषेतः 
रगं व्यवसायाशी संबधंित भारतीय 

कंपन्या, ज्यात एशियन पेंट्स, बर्जर 
पेंट्स, शालीमार पेंट्स आणि इतर 
कंपन्यांचा समावशे आह.े

दसुरीकडे, जागतिक व्यापार 
यदु्धाचा मदु्दा बनलेला अमरेिका 
आणि चीनमधील तणाव कमी 
होण्याची चिन ह्े आहेत. अमरेिका-
चीन व्यापार तटू कमी करण्याचा 
करार जिनवे्हामध्ये अंतिम झाला 
आहे. अमरेिकच े ट्रेझरी सेक्रेटरी 
स्कॉट बसंेट याचं्या मत,े दोन 
दिवसाचं्या बठैकीनतंर त्यांनी 
चीनसोबत एक करार केला 
आहे जो अमरेिकला त्यांची १.२ 
ट्रिलियन डॉलर्सची व्यापार तटू कमी 
करण्यास मदत करले. वास्तविक, 
या करारातनू अमरेिकची व्यापार 
तटू कशी कमी केली होईल ह ेउघड 
झाले नाही. टॅरिफ शलु्काबाबतही 
स्पष्ट घोषणा झालेली नाही.

cegbyeF&, efo. १२ (ØeefleefveOeer) : भारत आणि 
पाकिस्तान याचं्यातील तात्पुरत्या शस्त्रसधंीच्या 
बातमीन े आणि अमरेिका-चीन व्यापार चर्चांतील 
सकारात्मक संकेतामंळेु शअेर बाजारात 
सोमवारी प्रचंड तजेी पाहायला मिळाली. मुबंई 
शअेर बाजाराचा सेन्सेक्स तब्बल २९७५.४३ 
अंशानंी उसळून ८२,४२९.९० वर पोहोचला. 
ही पातळी गले्या पाच महिन्यांतील सर्वोच्च 
असनू, याआधी १६ डिसेंबर २०२४ रोजी 
सने्सेक्सन े ८२ हजाराचंी पातळी गाठली होती. 
गले्या सत्रात सने्सेक्स ८०० अशंानंी घसरल्यानतंर 
बाजारात सोमवारी सकाळीच तजेीन ेसरुुवात झाली. 
सने्सेक्सन े ८०,८०३.८० वर उघडताच १३४९ 
अंशाचंी झपे घतेली. भारत-पाकिस्तान शस्त्रसधंीमळेु 
निर्माण झालेल्या शातंीच्या वातावरणामळेु 
गुतंवणकूदारामंध य्े आशावाद निर्माण झाला. 
दिवसाच्या व्यवहारात सने्सेक्स ३०४१ अशंानंी 
उसळून ८२,४९५.९७ या उच्चांकी पातळीवर 
गलेा आणि नतंर ८२,४२९.९० वर स्थिरावला. 
नशॅनल स्टॉक एक्सचेंजचा निफ्टीही जोरदार वाढत 

९१६.७० अशंानंी वधारून २४,९२४.७० वर 

बदं झाला. दिवसभरात निफ्टीन े२४,९४४.८० ची 
कमाल आणि २४,३७८.८५ ची किमान पातळी 
गाठली. सर्वच क्षेत्रांतील शअेर्स हिरव्या चिन्हात 
होत.े आयटी, रिअल्टी आणि ततं्रज्ञान क्षेत्रात 
विशषे तजेी होती. आयटी क्षेत्रात ६.७५ टक्क्यांची 

वाढ झाली, तर रिअल्टीत ५.८७ टक्के आणि 
तंत्रज्ञान क्षेत्रात ५.२१ टक्क्यांची वाढ नोंदवली 
गलेी. मिड कॅप निर्देशाकं ३.८५ टक्के आणि 
स्मॉल कॅप निर्देशाकं ४.१८ टक्क्यांनी वधारल.े 
सने्सेक्समधील ३० पकैी २८ शेअर्सनी तेजी 
दाखवली. इन्फोसिसने सर्वाधिक ७.६७ 
टक्क्यांची वाढ नोंदवनू त्याचा शेअर ₹१६२३ 
वर गलेा. एचसीएल टेक्नॉलॉजीज ₹१६६३.७०, 
टाटा स्टील ₹१५०.८०, ईटरनल ₹२३९.४५ 
आणि टीसीएस ₹३६२८.८० पर्यंत वधारल.े 
दसुरीकडे, फक्त इडंसइडं बँक आणि सन 
फार्मा या दोन शेअर्सनी घसरण नोंदवली. 
जागतिक बाजारातही तेजी दिसनू आली. अमेरिकन 
व यरुोपीय शेअर बाजार भक्कम राहिल,े तर 
आशियातील तैवान वटेेड निर्देशाकं १.०२ टक्के, 
कोस्पी १.१५ टक्के आणि शाघंाय कंपोझिट 
०.८१ टक्क्यांनी वधारल.े आतंरराष्ट्रीय स्थरावर 
स्थिरतेच्या सकेंतामुंळे आणि दशेातंर्गत सकारात्मक 
वातावरणामुळे भारतीय शेअर बाजाराने सोमवारी 
चागंली उसळी घतेली.

नवी िदल्ली, िद. १२ (वतृ्तसंस्था) : 
राष्ट्राध्यक्ष डोनाल्ड ट्रम्प यांच्या टॅरिफ धोरणाने 
व्यापारी युद्धाचा भडका उडाला होता. विशेषकरुन 
चीन आणि अमेरिकेतील तणावामुळे अनेक 
देश चिंतेत होते. सोमवारी अखेर या युद्धाला 
पूर्णविराम मिळाला. जिनेव्हा येथे झालेल्या २ 
दिवसांच्या बैठकीनंतर दोन्ही देशांनी या करारावर 
शिक्कामोर्तब केले. जगातील २ आर्थिक शक्तींनी 
जारी केलेल्या संयुक्त निवेदनात असे म्हटले 

आहे की सध्याच्या शुल्कात ९० दिवसांचा ब्रेक 
लावण्यात आला आहे. अमेरिकेचे ट्रेझरी सेक्रेटरी 
स्कॉट बेझंट म्हणाले की, दोन्ही देशांनी काही 
अटींवर टरॅिफ कमी करण्याचा निर्णय घेतला 
आहे.

अमेरिकेने चीनवर टॅरिफ लादल्यानंतर 
चीननेही जशास तसे उत्तर देत तेवढेच आयात 
शुल्क लादले होते. आता करारानुसार, दोन्ही 
देशांनी एकमेकांवर लादलेले शुल्क सुमारे ११५ 

टक्क्यांनी कमी केले आहे. या ९० दिवसांत, 
चिनी वस्तूंवरील अमेरिकेचा कर १४५ 
टक्क्यांवरून ३० टक्क्यांपर्यंत कमी केला जाईल. 
दुसरीकडे, चीन देखील अशाच प्रकारे अमेरिकन 
वस्तूंवरील आयात शुल्क १२५ टक्क्यांवरून १० 
टक्क्यांपर्यंत कमी करेल.

बेझंट यांनी चिनी अधिकाऱ्यांसोबत 
झालेल्या चर्चेचे वर्णन अतिशय सकारात्मक 
केले. दोन्ही देश एकमेकांचा आदर करतात यावर 

भर दिला. अमेरिकेचे व्यापार प्रतिनिधी जेमिसन 
ग्रीर म्हणाले की केवळ २ दिवसांच्या बैठकीत 
आम्ही या निर्णयापर्यंत पोहचलो आहे. याचा अर्थ 
आमच्यात जास्त मतभेद नव्हते.

भारत अमेरिकेसोबत व्यापार चर्चाही करत 
आहे. आर्थिक आघाडीवर धक्का बसण्याची 
भीती आणि भारताला होणारे फायदे यांच्यात, चीन 
आणि अमेरिका यांच्यातील या व्यापार करारामुळे 
आर्थिक आघाडीवर बीजिंगला दिलासा मिळू 

मुंबई शेअर बाजारात उसळी : सेन्सेक्समध य्े तब्बल  
२९७५ अंशांची झेप, पाच महिन्यांनी पुन्हा ८२ हजारांच्या वर 

पाकला पाठिंबा देणाऱ्या चीनला भारताने शिकवला धडा; 
ड्रॅगनला ५ वर्षे सहन करावा लागणार तोटा

अमेरिका आणि चीनमधील व्यापार युद्धाला अखेर पूर्णविराम; ट्रम्प आता किती टॅरिफ आकारणार?

cegbyeF&, efo. १२ (ØeefleefveOeer) : व्यवसाय, शकै्षणिक व 
आरोग्य क्षेत्रातील दिग्गजाचं्या उपस्थितीत, डॉ. आशिष सरुशे 
मंगल यांना यरुोपस्थित थीम्स इटंरनशॅनल यनुिव्हर्सिटी कडून 
व्यवसाय व्यवस्थापन आणि वित्त क्षेत्रात मानद डॉक्टरटे प्रदान 
करण्यात आली. हा दरु्मीळ आणि प्रतिष्ठित सन्मान अशा 
व्यक्तींना दिला जातो, ज्यांनी व्यवसाय आणि मानवतावादी 
कार्याच्या माध्यमातनू समाजात लक्षणीय योगदान दिल ेआह.े डॉ. 
मंगल यांच्या उल्लेखनीय उद्योजकीय प्रवासाची आणि सामाजिक 
प्रभावाची ही मान्यता आह.े थीम्स इटंरनशॅनल युनिव्हर्सिटीचे 
कुलगुरू म्हणाल,े "डॉ. मगंल याचं्यात फक्त यशस्वी उद्योजक 
नव्हे तर असा दरूदषृ्टीचा नतेा दिसतो, जो समाजावर खोल 
परिणाम करणाऱ्या उद्योगाचंी उभारणी करतो. डॉ. मगंल याचंे 
परोपकारी कार्य अतिशय वयैक्तिक आणि व्यापक आह.े" डॉ. 
मंगल यांनी सागंितल ेकी, "हा सन्मान केवळ माझा नाही तर 
प्रत्येकाचा आह ेज्यांनी माझ्या प्रवासावर विश्वास ठेवला. खरी 
समाधानी भावना वयैक्तिक यशातनू नव्हे तर इतराचं े जीवन 
स्पर्श करणाऱ्या सकारात्मक लाटामंधनू मिळत.े हा सन्मान माझ्या 
ध्येयास बळकट करतो." २००९ मध य्े पसे एलएलसी या ससं्थेच्या 
स्थापननेे डॉ. मगंल यानंी त्यांच्या उद्योजकीय प्रवासाची सरुुवात 
केली. त्यांनी त्यांच्या कुटंुबाच्या औषधनिर्मिती व्यवसायाची 
परपंरा मरे्लिन फार्मा प्रायव्हेट लिमिटेड पढेु नलेी आणि सर्जिकल 
उत्पादन, कृषी वस्तू, पटे्रोकमिकल्स आणि ततं्रज्ञान गुतंवणकू 
या क्षेत्रात जागतिक स्तरावर विस्तृत व्यावसायिक साम्राज्य 
उभ े केल.े २०१४ मध्ये यूएईमध्ये पसे ग्लोबल एफझडेईची 
स्थापना करून त्यांनी व्यवसायिक यश आणि सामाजिक भान 
याचंा सुरेख सगंम साधला. डॉ. मगंल याचं्या पत्नी पायल 
मंगल यांच्या मतू्रपिड विकाराशंी झुजं दणे्याच्या सघंर ष्ातनू 

डॉ. आशिष सुरेश मंगल यांना मानद डॉक्टरेट प्रदान

प्रेरित होऊन त्यांनी आरोग्यसवेा 
सर्वसामान्यांपर्यंत पोहोचवण्याच े कार्य 
केल.े नर्मदा किडनी फाउंडेशन सोबत 
भागीदारी करून आणि डॉ. भरत व्ही. 
शाह याचं्या मार्गदर्शनाखाली स्वस्त 
प्रतिकारक औषध े उपलब्ध करून 

दिली. कोविड-१९ सकंटाच्या काळात 
लसींच्या साठवणीसाठी अत्यावश्यक 
रफे्रिजरशेन यनुिट्स परुवनू आणि 
रुग्णालयानंा मदत केल्याबद्दल त्यांना 
महाराष्ट्र राज्याच ेमाननीय राज्यपाल श्री 
भगतसिगं कोश्यारी यानंी गौरविल.े

नवी िदल्ली, िद. १२ (वतृ्तससं्था) : चौथ्या तिमाहीच्या 
निकालांनंतर आज म्हणजचे सोमवार, १२ म े रोजी रिलायन्स 
पॉवरच े शेअर्स १३% न े वाढल े आहेत. तो ४.९५ रुपयानंी 
वाढून ४३.६० रुपयावंर व्यवहार करत आह.े रिलायन्स पॉवरची 
उपकंपनी असलले्या रिलायन्स एनयू एनर्जीजन ेएसजवे्हीएनच्या 
टॅरिफ-आधारित स्पर्धात्मक बोली प्रक्रियते सर्वात मोठे वाटप 
जिकंले आह.े कंपनीला १७५ मगेावटॅ/७०० मगेावटॅ ताशी 
बॅटरी ऊर्जा साठवणकू प्रणालीसह ३५० मगेावटॅ सौर ऊर्जा 
निर्मिती क्षमता दणे्यात आली आह.े सरकारी कंपनी एसजवे्हीएन 
लिमिटेडची स्पर्धात्मक बोली प्रक्रिया ही एक सरंचित आणि 
पारदर्शक पद्धत आहे. याचा वापर सौर, पवन-सौर सकंरित किंवा 
जलविद्युत प्रकल्पांसारख्या अक्षय ऊर्जा प्रकल्पांसाठी वस्तू, 
सेवा किंवा निवडक विकासकाचं्या खरदेीसाठी केला जातो.

चौथ्या तिमाहीच्या निकालांनंतर रिलायन्स पॉवरच्या शेअर्समध य्े 
१३% वाढ: जानेवारी-मार्चमध य्े १२६ कोटींचा नफा

शकेल अशी अपेक्षा आहे.
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